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CENTRAL AOraWISTRATIUE TRIBUMAL
PRINCIPAL BENCH, DELHI,

Reon. N®, 0,fi,

OfA.,,

544/1988.

1179/1987.

1206/1987. and

1360/1987 i

a
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Vijay Kumar, IAS Us* Union of India & Others."

Registry has sought my orders regarding^ listing

0f O.A, 644/1988, O.A. 1179/1987, ^0.A. 1206/1987 and O.A,

1360/1987 alsng u/ith ths fl.P.s filed in the respective casss,

I have, perused the resume' of tha cases filed by Shri Uijay

Kumar submittod by the Deputy Registrar (3udicial) and ths

Principal Privets Secretary. The then Chairnsan, Shri Amitav

Banerji, has passed an order on 21 .5,1990 that "It appears te
it ,

me that/is not feasible to ask any Bench of the Tribunal to hea]

the cases of Shri Uijay Kumar until he expresses regret to the

Bench of Hon'ble Plr, B.C. Dathur, Uice-Chairroan (a) and Hon'bl^
f'ir. T.S, Oberoi, Ftember (3) and further gives an undertaking

'1that he would not behave in a manner unbecoming of a litigant

befsre.the Tribunal, Until the above is complied uith, the

cases of Shri Uijay Kumar will not be listed for hearing ^nd

orders before any Bench of this Tribunal," In the carefully

prepared resume' it is pointed out that there is nothing ts

that this order of the Chairman has been coraplied uith. It!

however, noticed that these cases were listed before the Bel

but the cases were not heard, A considered order having been^

made by the Chairman on 21 ,5,1990 not to list these cases f©r

hearing before any Bench of the Tribunal unless the conditions J-

specified therein are fulfilled, it would not be proper to iasui

any directions to the Registry to list these cases until ;

the Conditions are satisfied,

2, There are tuo conditions, viz., (l) that Shri l/ijay '

Kumar should express regret to the Bench consisting of Shri B.C,

Mathur and Shri T,S. Oberoi, and (2) that ha should give an .'--.vi.

undertaking that he uould not behave in a manner unbecomino ®f *

a litigant before the Tribunal, As Shri B.C, Rathur and Shri /

i^T.S. Oba«i-have ainca rati.ad, it is
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contend that the condition of expressing regret to that Bench

has become impossible of performance, This, houiever, cannot

be said in regard to the second condition. The petitioner

should have furnished an undertaking that hs would not behave

in a manner unbecorcing of a litigant before the Tribunal, No

such undertaking has'been furnished by the petitioner even

though he had more than tuo years to comply uith this direction.

The petitioner had several opportunities of doing so when the

Cases uers listed before the Courts, obuiously for ascertaining

if the conditions are satisfied to enable the Bsnch to hear

those cases. From the conduct of the petitioner, it is

reasonable to draw an inference that the petitioner has no

^ intention to furnish the undertaking as directed by the Chai r(ri
to enable him to get these cases listed for hearing, 1

3 • Houeuer, by uay of indulgence, one month's time is '

granted- from the date of receipt of this order to file the

aforesaid undertaking. If the petitioner fails to furnish

the undertaking, he will forxLeit his right to get these cases

listed before a Bench for hearing. Then the question of tha

Registry listing these cases for hearing would not arise, I f

the undertaking is not furnished uithin time, the Registry shai;i

riot list these cases and shall take steps to consign the records

of all these cases. Let a copy of this order be sent by register

post to the petitioner at the address giuen by him in 0,A,644/196

(y.S, nALimTH)
CHAIRMAN

1 ,2.1993.
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